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  CORAM: 1. HON’BLE MEMBER(J), SMT. BIDISHA BANERJEE 

                2. HON’BLE MEMBER(T), CMDE SIDDHARTH MISHRA 

             
ORDER SHEET OF THE HEARING ON 12TH SEPTEMBER 2025 

 

IN THE MATTER OF 

INDIAN BANK  
VS 

VISHNU KUMAR DHANDHANIA 

UNDER SECTION SECTION 95(1) 

Appearance (via video conferencing/physically) 

Ms. Rashmi Singhee, Adv.   ] For Resolution Professional 

Ms. Anjali Kedia, Adv. 

 

O R D E R 

1. IA(I.B.C)/1453(KB)2025: 

a. Ld. Counsel appearing for the RP submits that the stakeholders have already 

rejected their plan and the RP wants to file an application for bankruptcy. Let an 

appropriate application to be filed.  

b. This application has been filed by the RP to place on record the Report on 

Repayment Plan under Section 112 of IBC, which is placed at pages 12 to 21.  

c. This application is supported by an affidavit which is placed at pages 10 to 11. 

d. The Report on Repayment Plan under Section 112 of IBC is taken on record. 

e. Accordingly, IA(I.B.C)/1453(KB)2025 is allowed and disposed of. 

 

 

 

    Siddharth Mishra                              Bidisha Banerjee 

  Member (Technical)  Member (Judicial) 
 


